IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH \
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QATE OQF OROGER : 11-06-1958,

Betwean -

8,Chandramouli
| .+ Applicant/Respondent No.4
And ‘

1. K:Jayaprakash
R/e Chinna Kodepaka, Parkal HO,
Warangal Distt, +.+ Respondent/Applicant

2. Chief Pogtmaster General,
AP Circle, Hyderabad,

J, Postmagter lerneral,
Hyderabad Region, Hydarabad.

4, Supdt, of Post Offices, . -

Hanamkanda Divisien,
Hanamkonda,

«+. f@spondents/Respondent s
- |
Counsel for the Applicant : Shri S.Lakshma Reddy

Counsel for the Respondents :  Shri KSR Anjaneyulu

Shri V.Bpimanna, CGSC

- - - -

CORAM :

THE HON'OLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI 8.5.3AI PARAME SHUAR :  MEMBER (2)

(Order per Hon'ble Shri B.5.Jai Parsgmeshuar, Membsr (3) ).
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(0rder per Hon'ble Shri B.5.Jal Parame shwar , Membar (J) ).

- 2 -

Heard Sri S.L.akshma Reddy for the respondent Np.3, Sri V.Bhimanna
learnaed standing counsel for the official respondents and Sri

0.Subramanyam for the applicant in the 0.A.

2, The respondent No,d in the UA has filed this review applicaticn

praying to review the order dt.6-3-98 passed in OA 763/95.

3, The respondent No.3 was absent when the UA was hsard and

disposed of.

4, In the OA we have set aside the selection and aﬁpoihtment of
regpondent No,3 only on the ground that t he superintendent of Phst
Offices while issuing the notification had not specefically mentioned
that the psat‘uas regerved F ar Sd category. Hence we had set aside
the selection and appointment of Respondent No.3 and issuéd direction
to the Superintendent of Post 0ffices to select and appoint the
eligible candidate from among the persons who respnnded‘to the noti-

fication dt.8-3-95 including the respondent No.Jd in t he DA.

5. Hence we find no error apparent on record justifying the reviesu.

Accordingly review application is dismissed. No costs.

B .5, JAF-PRRAMESHUAR ). (R . RANGARA JAN)
ember- (J) Member (A)
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Bated: 11th June, 1998, D K “

Dictated in Open Court.,
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